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VERIFICATION

L, the deponant, shove named, do hereby vesify and deciars that the coments of this affidavit are true and correct 1o the
uestof my iwowdodge and belis!) vo part of |t is false and nothing rmaterial has been concesled thers from, | Arther
deslie thai:

(8) s ks o case of conviction or pending case against me other than those mentioned in ivems 3 and 4 sbove:

(B) L. =y spouse, or my dependenes do not have any asset or Hability, oher than those mentioned in liems 5 and €
above,
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" Hotse]. Affidavit should be filed tatest by 3.00 PM on the last dase of filing nominetions. 5 i
~*ﬂ~wm¢ be sworn before an Ust!i Commissioner or Magistrute of the First Class ur betorg & Notar,
~ Public,

F-All columins should be filled up and 1o column 10 be et blank. 1f there is o information 1o furish 1n respedl ol
any itam, either “NII™ or “Not applicable”, as the cise may be, should bo mentioned
4. The affiduvii should be elther typed vr wrinen legibly and peativ,




